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Hongble Mr. N.Sahu, Member (A)

qaﬂceo

Pedrd shri S.NqTiwary, lcdrncd counsel for
the apglicant. Admit., Issue notices to the r;spondent$'
to file counter afficaV1t w1thln four wemkp. kiquisites
to be filed within a wekkﬁRv301ndmr, fo ovy,‘may be

filed by the applicant w1thén'two we e ks of the receipt
of the counter-affldav1t

2 " There is an énother prayer that further recow-
very of the émoﬁnt of advance sanctionedvide Memo No.
B=3/LTC/ADV/90-91, dated 08.09,1992, be stayed. After
hearlng the learned counsel I am satisfied that there

is a genulne ground for dskina interim stay. ian Interim

atay is accordingly granted for a period of 14 days.

" The respordents are directed to showecauyse within thresa

woeks as to why the Interlm Stay as prayed for shall

'nm:memdeam@hﬁe

;ist on 01.01.1996 for hearing on stay (as
there is uncertainity about the date of sitting of the
Bench during vacation.) - S . @

Q’\.f—\/‘—'e\,.L
(N.Sahu)
Member (ix)

~

Hon'ble Mr. K.D.Saha, Member (i)
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Shri S.N,Tiwdry, learned counsel appears

~on behalf of the applicant. No one apﬁears for fhe '

regpondents. Shri Tiwdry submits that two copies of

the applicatm has been handed over to Shri J.N;Pandey,

learned sr, standing Cduﬁsél)the receipt of which was
filed in the Registry on 21.12.1995.,
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2. adjourned this case to 16,CL.1996 fﬁ@gmgéring

—

on stay matter. Interim order as passed earlier shall.

continue to pER®x operdte. till nest dage.
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ke o ' ~{x.D.Saha)
a8 KI ) - - Member (A)
3/16,01.96 ° Hon'ble Mr. KeD.Saha, Member (a)
‘ L ) ) v - .- » ' €
Four weeks time to filed W/s is allowed, as prayed 4
for by the learned counsel for the applicant, List bhis
.Case.on~20502.1996 for hearing on stay matter. stay to
continue till next date. | o \
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Hon'ble Mr. K.D.Saha, Member (&)
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Four wecks further time as prayed for to_ ‘file

written statement is 3llowed. List this case on'3;4.1996'

e*
for hearlng. stay to contmue till the nextl date,
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s Hon'ole shri KeDsSaha, Memoer(a)
3.4,96 o ‘
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Three weeks! fqrther time, as prayed
for by‘ Shri J.N.Pandey, Senior Standing Counsel -
for tn@ Tespondents, For flllng Written statement
vls alloued Adgournad to 25,4,96 for heallng,
ﬂbgi.c%C’ , Stay " to contlnue tilt thang
S o

" Memoer(a)-

6./ 25.4.96% . Counsel for the applicant : Shri S.N.Tiuary.
Cnunsel for the respondentsg: Shri J.N. Péndéy._
\Bﬁ’ g \ﬁwwﬂV ' Shri J.N. Pandey, Sr. Standlnq Counsel for the
gJin;”AQM*Qth ‘Union of Indla respondents states that U/S in the mattser
e

hﬂéﬁKQﬁk shall be filed vary shortly. Stay to continue till the

conclusion of the OA. After the u/s, the learned counsel
for the applicant shall have permission to Filehrejoinder,
, ~ if any. Let the cass be listed on 17.5.96 for hearimg.
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- /cBs/ . . ] (NJK. Verma)
) . ' ) ' Member (A)
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7./ 17.5.96. Counsel .for the applicant : Shri S.N. Tiwary.
" | Counsel for the respondents: Shri J.N. Pandey.
/ The cass is adjourned to 31.5.96 »Fbr hearing
as prayéd for by the par_t'ies;
/ces/ - (u, K. verma)
. ' Membar (A)
8./ 31.5.96. _Hon'ble Shri K.D, Saha, Member (a)

Counsel for the applicant : shri S.N.. Tiﬁary.

/ &‘ ;’M Counsel for the respondents: Shri- R.K, Choabey, brief
Maw ‘noldor of Shr:. J.N. pande
W ; .~ By mutual consent the case is adjourned to

/cBs/ S | : <m/

9/8.7.199% ~ Hon'ble Mr. K.D.Saha, Member (&)

9. 7 96 for heanng.

'Member (A)

Shri K.P,Mishra brief holder of Shri S.N.Tiwari
prays for time on the ground of his iliness . List
this ca@se on 6.¢,1996 for hedring -as prayed for,
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11/7.8.1996
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Counsel for the applicant : Mr. S,N, Tiwari

O.A, - 729/95 S

Hon'ble Mr., K.D.Saha, Member(A)

Counsel for the applicant : Mr, S.N. Tiwarj
Counsel for the respondents : Mr, J.N, Pandey
)9‘ £
. As prayed foggihé%ZBunSel for both the

parties, list this case on 7.8.1996 for-héaﬁ.ng.
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( K.p.saha )

Member (A)

Hon'ctle Mr. K,D.Saha, Member (&)

Counsel for the respondents : Mr,J.N,Pandey

As prayed for by Mr. J.N.Pandey, SEe

Standing Counsel, the case is adjourned to

8.8, 1996 for headring, ) o
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( K.D.saha )
Member (A)

Hon'ble Shri K.D.Saha, Member (A)
Counsel for the mpplicant : Shri S.N,Tiwary
Counsel for the respondents : Shri J.N.Pandey

Arguments heard, Orders pronounced,
Orders . in separate sheets,

(K.W

Member (Administrative)



